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"Production of defective ammunition— 

From July 1990, Ordance Factory Chanda 

undertook bulk production of a tank 

ammunition. They have been found 

defective." 

It is according to audit report 1995-96. 

"Ordance Factory Board placed four 

extracts between January, 1985 and July, 

1989 on Ordance factory, Dehu Road for 

manufacture and supply of 37,891 numbers 

of a bomb to the Army and they have been 

found defective." 

Then there is idling of equipment because 

of defective contracts. Then there is supply of 

defective wheel tubes. They are all affecting 

our defence preparedness or they are affecting 

our Army. Then another report says, "Inordinate 

delay in repair of imported ammunition." It is 

stated— 

"It is, thus seen that 34396 rounds of 

imported ammunition valued at Rs. 30.76 

crores, held in repairable condition since 

1982 could not be got repaired before expiry 

of the life of the propellant and primers." 

Then there is another one, "Non-utilisation 

of radio equipment sets". It is stated— 

"The Ministry of Defence in October, 

1986/September, 1987 placed orders on a 

foreign firm for supply of 375 numbers of 

radio equipment sets at a total cost of Rs. 

41.39 crores and they have not been used." 

 

 

THE DEPUTY CHAIRMAN: Now it is 

lunch hour. We have already taken three more 

minutes. There are 12 Special Mentions and 

one more Zero Hour submission. I don't know 

whether Members want to speak. 

 

we have to take up the clarifications on the 

statement made by Defence Minister. 

DR. BIPLAB DASGUPTA (West Bengal). 

Let us complete the remainig also. 

SHRI S. MUTHU MANI (Tamil Nadu): The 

clarifications on the statement should be taken 

up, Madam. We are waiting. 

THE DEPUTY CHAIRMAN: That is what 

1 want to do. 

RE. EMERGENCE OF TERRORISM 

IN PUNJAB AND JAMMU AND 

KASHMIR 
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SHRI BRATIN SENGUPTA (WEST 

BENGAL): Madam, through you, I urge upon 

the Home Minister to kindly make a statement 

on the problem of heightened trans-border 

infiltration and conspiracy and also 

international conspiracy centred around Jammu 

and Kashmir. Yesterday's event was the second 

attack on the life of the Chief Minister of 

Jammu and Kashmir in less than 24 hours. Mr. 

Farooq Abdullah reached Kulgam for a public 

meeting hosted by Mohammed Yusuf. The 

same thing could have happened even there. 

Militant in Jammu and Kashmir desire" that a 

mass political exercise gets stopped, gets 

altered. They are afraid of any kind of mass 

political activity and exercise. We should not 

oblige them. The Central Govemment, at this 

hour, subsequent to the victory of secularism 

in Jammu and Kashmir, must strengthen the 

State Government and must exercise 

extraordinary vigilance in consolidating 

secularism and patriotism on the soil of Jammu 

and Kashmir. The security forces should also 

realise that a new process has started. It has to 

be consolidated with a positive support from 

all political parties. Thank you. 

PROF. SAIFUDDIN SOZ (JAMMU AND 

KASHMIR): Madam, can I associate myself 

with this issue? I support his intentions and 

his statement, which he has made, in letter and 

spirit. It is a matter of satisfaction for me that 

there is a broad understanding on the 

difficulties which Dr. Farooq Abdullah is facing 

in Jammu and Kashmir. It is a matter of 

satisfaction for me that there is a broad 

agreement on one thing, i.e. he should be 

supported and helped so that he can eradicate 

the last vestige of militancy in that State. But 

there are certain things which are not possible 

for us to discuss. My friend was making a 

statement. I was in full agreement with him, 

whatever he spoke, because defence has to be 

strengthened. So far as the details are 

concerned, I can offer a couplet in Urdu. Before 

that I would like to say one thing. So far as the 

border is concerned, it is for our armed forces 

to seal it fully. Why should infiltration 

continue? Why is this spurt in violence? 

The security forces will have to be further 

strengthened. Madam, through you I would like 

to make a suggestion and it is a positive 

suggestion. There is a consultative Committee 

on Defence. But this House, under your 

leadership and under the leadership of hon. 

Chairman, is empowered to constitute a small 

committee representing all political parties. 

That committee or that group of 

Parliamentarians can go to Jammu and 

Kashmir, sit with the Chief Minister of 

Kashmir and try to understand his difficulty. 

Perhaps, this group of Parliamentarians would 

return with a broader understanding of how 

things should be tackled;there. Somebody here 

tried to differ from then hon1, BJP Member, I 
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Thank you very much. I am supporting both 

the interventions made here. 

THE DEPUTY CHAIRMAN: I have to take 

the House into confidence. I have, listed before, 

me 11 Special Mentions and their names are 

coming up every day. We are not able to finish 

with it. If the House so agrees, we will dispense 

with the lunch hour and finish this work. At 2 

O'clock, we have to take up clarifications on 

the Defence Minsiter^ statement. I think, all 

the eleven Members are not here. 

SOME HON. MEMBERS: Yes. 

SPECIAL MENTIONS 

Need to Protect the 

Interest of Handloom 

Weavers and Textile Workers 

SHRI S. MUTHU MANI (TAMILNADU): 

Thank you, Deputy Chairperson. There is a 

need to take drastic steps to protect the interests 

of handloom and textile workers. The Supreme 

Court had directed the Government to reserve 

22 items exclusively for the handloom sector. 

But the Centre has reduced the number of 

reserved items to eleven. Handloom weavers 

are fighting for their survival all over India. 

So, my submission is that it is high time the 

Centre came forward to reserve 22 items 

exclusively, for the handloom sector as per the 

directions of the Supreme Court. The direction 

of the hon. Supreme Court to the textile units 

to produce hank yarn for the stipulated 

requirement of the handloom industry has not 

been complied with. All handloom workers 

should be covered by the Employees' State 

Insurance Scheme and the Provident Fund 

Scheme. State-wise, special banks should be 

set up to give loans and grants to the weavers. 

All weavers should be provided with 

insurance coverage of, at least, Rs. 50,000 by 

the Centre. The rebate on sale given by the 

Govemment is inadequate. Both the Centre and 

the State Govemment give a rebate of 10 per 

cent. But the rebate is limited to pieces that 

cost Rs. 2000 or less. There is no reb 

provided to co-operatives. Further, the rebate 

is limited to the sale that took place in 1992- 

93. The ceiling should be removed and rebate 

should be raised to, at least, 30 per cent and it 

should be given on the total sale during the 

current year. Handloom cloth worth Rs. 100 

crores is lying with the co-operative sector in 

Tamil Nadu and it can be sold only if the Centre 

takes necessary steps. Production of silk should 

be increased to help the handloom sector. 

[The Vice Chairman (Shri Vijay Kumar 

Malhotra) in the Chair] 

Kanjeepuram and Arani silk sarees should 

be introduced in potential foreign markets. We 

should become self-sufficient in cotton 

production. Old age pension should be given 

to all the incapacitated handloom weaver. All 

weavers should be provided with free dwelling 

units, and a scheme should be formulated for 

financial and social security. For your kind 

information, in Tamil Nadu, Thanthai Periyar, 

Dr. Anna, Puratchi Thalaivar, Dr. MGR and our 

ex-Chief Minister Dr. Puratchi Thalaivi had 

taken a number of steps for the uplift of workers 

of the handloom sector. 

Sir, through you, I want to make a special 

mention about the textile workers. Textile mill 

workers are no better. More and more units of 

the NTC have been declared sick and the 

workers are facing retrenchment. A logn-term 

revival plan of the sick units was worked out 

by the Minsitry at a cost of Rs. 2005 crores but 

I don't know what happened to that project. It 

is reported that B.I.F.R. has been asked to defer 

its final decision on the light ailing subsidiaries 

of NTC. For your kind information, Sir, the 

hon. Minister has said that at least 70,000 

workers of 120 sick NTC subsidiary mills in 

the country woruld be given golden handshake. 

Sir, through you, I want to draw the attention 

of the Govemment, particularly to NTC units 

located in Tamil Nadu and Pondicherry. In 

Tamil Nadu and Pondicherry fifteen NTC units 

have fallen sick. This is not because the units 

are making losses due to under-utilisation of 

plants or non-co-operation of workers. The 

units have fallen sick because of the way the 

working capital is provided by the holding 

companeis.   The holding companies are 

 

do not want to go into details and I would 

conclude by quoting a couplet in Urdu. 


